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H am am  S i^ h  in  police custfc'y. Sub­
sequently, the D elhi Adm inistratim  
requested the C .B .I . to take over the 
fiirther (Lnvestigatic n c f  the c£ se. As the 
m atter is still under investigrti< n it will 
n ot be in the interest o f  the case to dis­
close the details at this stage. I t  is c< rrect 
th a t some news item s had appeared re­
garding this case.

Order placed with M ^ N .  of Ger­
many for supply o f Vehicles

5932. SH R I S. N A N JE S H A
G O W D A  : W ill the M inister o f  
D E F E N C E  be pleased to state :

(a) whether an order was pi: ccd in 
A u g u st 1976 by the M in istiy  < f  Defence 
w ith  M .A .N . o f  W est Germ any for the 
supply o f  H eavy recovery vehicles for 
the arm y 5

(b) whether a heavy recovery vehicles 
oflFered by a c 'm peting firm was found 
to  be technically superior, was avail­
able at a lower price and was available 
on a shorter delivery Schedule than the 
M .A .N . vehicles ;

(c) whether M .A .N . have not met the 
delivery schedule originally prcm ited by 

them  ; and

(d) w hat action, i f  any, has been taken 
b y G ivern m en t to cancel the order placed 
on M .A .N . ?

T H E  M IN IS T E R  O F  D E F E N C E  
<SH RI J A G J IY A N  R A M ) : (a) Yes Sir.

(b) A s all m atters relating to this crn- 
tract are being enquired into by a C rm - 
m ission o f  Inquiry, it  w< uld not be 
appr^priaie to m ik e any statem ent in 
regard  to this part o f  the questic n.

(c) T h s delivery is behind schedule.

(d) There are difficulties in cancelling 
th e  c >ntract and G o yt. propose to chrrge 
dam ages according t ’' the terms t 'f  the 
contract.

Signal training for B.S.F.

5933. d r .  l a x m i n a r a y a n
P A N D E Y A  ; W ill the M inister o f  
H 3 M E A F F A IR S  be plessed to state ;

(a) whether it  is a fac» that Signal 
training w as stopped in B .S .F . during 
em ergency ;

(b) i f  so, the reasons therefor ; and
(c) when Governm ent propose to re­

sta rt it  ?

T H E  M IN IS T E R  O F  H O M E  
A F F A IR S  (SH R I C H A R  A N  S IN G H ) :
(a) N o, Sir.

(b) and (c). N ot applicable in view 
o f  (a) above.

Instructions to statutory and seml- 
Government Bodies for reservation 

in service

5934 . S H R I B H A G A T  R A M : 
W ill the M i iis‘er o f  H O M E  A F F A IR S
be pleased t' - state :

(a) when his M in istry issued instruc­
tions that Statutory and Sem i-Govern­
ment bodies and Public Undertakings 
under Governm ent o f  India should 
observe rules o f  reservation for rcheduled 
Castes and Scheduled T ribes in their 
services on the lines o f  the reservation 
in Central Governm ent services;

(b") how many o f  the S tatutory and 
Sem i-G overnm ent bodies introduced 
the reservation within the first year, 
w ithin the second year, w ithin the third 
year, w ithin fourth  year and within fifth 
year o f  th ise  orders;

(c) how many Statutory and Semi- 
G  ivernment bodies delayed the intro­
duction o f  those orders beyond five 
years;

(d) whether any posts were lost to the 
Scheduled Castes and Scheduled Tribes 
by the delay in the application o f  G o ­
vernment’s orders; and

(e) i f  so, the steps Government pro­
p i$e to take to make good that loss !>

T H E  M IN IS T E R  O F  H O M E  
A F F A I R S  (SH R I C H A R A N  S IN G H ):
(a) to (e). Mini<;try o f  Homo Affairs did 
not issue any instructions to the indi­
vidual Statutory and Semi-Government 
bodies or Public Sector Undertakings 
in this regard. Instructions were isfued 
to administrative M inis tries/Depart­
ments who in turn were asked to issue 
instructions to the Statutory/cutoncmous 
bodies after taking into account relevant 
factors. A s regards Public Undertak­
ings, the instructions ir  question were 
issued by the Bureau o f  Public Enter­
prises, M inistry o f  Finance to the con­
cerned Ministries/Departments who in 
turn were asked to issue the necessary 
directives to the Public Sector Under­
takings under their control in terms o f  
the provisions o f  the Articles o f  Asso­
ciation, etc. Relevant information in 
this regard as also for the other parts 
o f  the Question is being collected from 
all the Ministries/Departments and Bureau




